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BILLS AS PASSED BY
RAJYA SABHA

SECRETARY: Sir, I lay on
Table of the House the following
us passed by Rajya Sabbe :—

1. The Indian Telegraph (Amend-
ment) Bill, 1972

2. The Rice-Milling Industry (Regula-
tion) Amendment Bil, 1972

the
Bills,

12.19 hrs,

RE + STATEMENT BY MINISTER
ON FORMATION OF COL-
LEGE COUNCILS
UNDER DELHI
UNIVERSITY
MR. SPEAKER: Shri D. P. Yadav.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURAL HASAN): Mr.
Speaker. ..
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SHRI JYOTIRMOY BOSU (Dia-

mond Harbour): I bave already given
a notice,
oft srew fagrt arwdd) : oroam oY
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., MR. SPEAKER: What do vou lose
if it comes ?

PROF. §. NURUL HASAN: This
i a special Certain misander-
and this i
dislocation in the functioning of
WW%I&R: that if the Gov-
Srment’s is clarified, then it
would remove the misunderstandings.
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SHRI JYOTIRMOQY BOSU: Swo
Motu statement is no good at all.

for clarifications. This is unheard of.

SHRI S. M. BANERJEE (Kanpur) :
About the ordinance the point has been
raised by Mr. Vajpayee. Let him clarify
the position. But we have given notice
of Calling Attention. Let him make the
statement tomorrow in reply to that
motion. Otherwise we will be deprived
of the opportunity of putting questions
and Members would be deprived of the
opportunity of seeking clarifications.

SHRI JYOTIRMOY BOSU: I had
given notice under the appropriate rule
This suo moty statement almost makes
me suspect some skeleton in their cup-
board. There is the Calling Attention
Motion already before you. The ordi-
nance is remaining undecided, undebat-
ed. Why should he make a statement ?

MR. SPEAKER : He has a right to
make a statement. I can't obstruct any
Minister from making a statement any
time.

SHRI JYOTIRMOY BOSU: They
can’t block Calling Attention.

MR. SPBAKER : It is not blocking
any Calling Attention motion. This is
about something eise, The Minister bas
a right to make a policy statement giv-
ing clarifications and all that. He can do
it. I cannot say that he cannot make
that kind of a statement. So far as Call-
ing Attention is concerned.............

l:lRDF. S. ::JkRUL HASAN: tg
would like to your permission
make the statement today. Then there
are two courses open. You may

in the Business Advisory Committee as
to what is to be done.

MR. SPEBAKER : This is not the
question; this is not the position; I do
not deny your right to make a state-
ment. Your Bill i;t also ;:ig:inc.f d&g

jven notice of a motion O
Whave? There is a Calling Aftention



